FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
INFRA DREDGE SERVICES PRIVATE LIMITED OPERATING IN DREDGING INDUSTRY
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

S

l. RELEVANT PARTICULARS

1.

Name of the corporate debtor along
with PAN/ CIN/ LLP

Infra Dredge Services Private Limited
PAN: AABCI9189A CIN: U93090MH2006PTC164347

2.

Address of the registered office

Room no 1101, B wing, Mount Everest Bldg, near IMAX
Adlabs, 9 Bhakti Park, Wadala East, Mumbai City,
Mumbai, Maharashtra, India, 400037.

[x

- | URL of website

N.A.

. | Details of place where majority of
fixed assets are located

NA.

. | Installed capacity of main products/
services

Was engaged in Dredging Services
Corporate Debtor is non — operational since 2014

- | Quantity and value of main products/
services sold in last financial year

Operating income of Corporate Debtor for the F.Y. 18-
19 is nil.

- | Number of employees/ workmen

Nil

- | Further details including last available
financial statements (with schedules)
of two years, lists of creditors, rele-
vant dates for subsequent events of
the process are available at:

Mail to infradredge.cirp@gmail.com

. |Eligibility for resolution applicants
under section 25(2)(h) of the Code is
available at:

Website: http://ssarvi.com/running-cases.php.
Email: infradredge.cirp@gmail.com

Last date for receipt of expression of interest

18-07-2024

.| Date of issue of the provisional list of
prospective resolution applicants

24-07-2024

12.{ Last date for submission of objections | 29-07-2024
to the provisional list

13.| Date of issue of final list of 03-08-2024
Prospective Resolution Applicants

14 Date of issue of Information 03-08-2024

Memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants.

15. | Last date for submission of resolution plans | 02-09-2024
16.{ Process email id to submit EOI Mail to infradredge.cirp@gmail.com

And in the manner mentioned in detailed EOL.

Date: 03-07-2024
Place: Navi Mumbai
Registration No.: IBBI/IPE-0144/IPA-1/2022-23/50008 Resolution Professional of
Infra Dredge Services Private Limited, AFA valid till 06th December, 2024
Correspondence Address: B610, BSEL Tech Park, Sector 30A, Opposite Vashi Railway
Station, Vashi, Navi Mumbai 400703 Email id: infradredge.cirp@gmail.com

SD/- SSARVI Resolution Services LLP,
Through Authorized Signatory Mr. Prashant Jain

Prashant Jai

Digitally signed by Prashant Jain
n Date: 2024.07.03 10:47:23
+05'30'
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MclEOD RUSSEL
Hletbrwe ire fron
McLEOD RUSSEL INDIA LIMITED

Corporate ldentlty Mumber (CIN) : L5T109WB1988PLC08TOTE
Regd. Office: Four Mangoe Lane, Surendra Mohan Ghosh Sarani, Kolkata-700 001
Telephone ; 033-2210-1221, Fax : 033-2248-3683
E-mafl: administrator @ meleodrussel.com, Websile: vww moleodrussel.com

NOTICE
Sub: Transter of Equity Shares and unclaimed Dividends of the Company

{0 the Investor Education and Protection Fund (IEPF) Account

in terms of requiremants of Section 124(€) of the Companies Act, 2013 read
with investor Education and Prolection Fund (IEPF) Autharity (Accounting,
Audil, Transfer and Refund) Rules, 2018 (“tha Rules®), as amendad, the
Company is required o transfer the shares, in respect of which tha dividend
rermanms unpaid or unclaimed for a penod of seven consacutive yaars, to the
IEPF Accoun! established by the Cantral Governmanl.

A separate communication has been sant to all the Shareholders, who have
not encashed the final dividend for the financial year 2016-17, which are lable
to be transferred 1o IEPF Account as per the sald Fules

A ksl of such shareholders who have not encashed their dividends for seven
consecutve yearn and whose shares are therefore Nable for ranster 1o the
IEPF Account is available on tha wobslte of the Company @l
https:ifwww mcleodrussel. comfinvestors/unpaid-unclaimed-dividends. aspx
Plaasa note that no claim shall Bo agamat the Company in respact of unclaimed
dividend amount and shares transferred 1o IEPF pursuani 1o the sakd Rules
Floase note thal after such transfer, Shareholders/'Claimants can clalm tha
transferred shares along with dividends from the IEPF Authority, for which
dotails are avallable ot www, lepl.gov.in

Shargholdars are requosied (o lorward the requisiie documenis, as por the
above-mantionsd communication, to the Company's Registrar and Shar
Transboer Agent (ATA), to clalm the unclaimed dividend amount and shares
Natice is hereby given that in the absence of receipt of a valid claim by the
Sharehoiders, the Company would be iranslerring the sald shares o IEPF
Acoount withoul furthaer noticd in acoordanca with 1ha reguirgmant ol tha said
Flises

In case the shareholders have any quanes on the subject malter, they may
contact Mr, 5. K. Choubay, Maheshwar Datamatics Pyi, Lid,, Unit: McLeod
Russal India Limitod, 23, R, N, Mukharos Road, 5th Floor, Kolkata 700001,

Tel: +913322482248 [ 22435029, Fax: +013322484787, E-mall
mdpldc @yahoo.com

For MeLeod Russel India Limited

S/

Place : Kolkata Alok Kumar Samani

Diavied : 272 July 2024 Company Secrelary

Public Motice
TO WHOMSOEVER IT MAY CONCERN
Thes i fainfom S Geroral Publc thal fobowrg shang oerifcale of {nime of Company] K38 Lid hiving ifs Ragisiensd
Cifice i - Dffice Mo B, RunwalR-Bquare, L.B.5 Warg, Mulund (West], Musbai, Maharashira, 400080
Pegislzrad n the name of the: - Mnaed Pankaj Aty with Pankaj Gordhandss Follreing Shershoiden's have besn lost
by Mt

ar. | hama of the Sramhcler's | Fobo b, | Cerificata No. | Disincie Numbans Tolal hhambar
1 of Srams &
Facs \Vakis
1 | Minaxi Pankaj MODIEYT | 12443 2000532 - J0M0E L0 Egquily Ehares
Pankaj Gordhandes T aT9564T - ITH56EG in 1= Fasd Up
900 - 42009 | BRTT - AAH2EE
B3GR - BORST | DAMII4GE - IGI3ELT
2r33a7 2E5THIRS - 245TRE04

The Pubic ara heretry caitoned against pahasng or deising i ary way wih the sboe relorec stam cerfficahs
Ay peredn 'Who s any daim in respedt of the said shars cerfificatals shoufd locige such claim with the Company or s
Regstrar and Transfer Agenls Link Intime india Pt Lid, Barvy Addmess: - © 18, 47 Park, LBS, Marg, WikhnoS
(Whesi], Mumbat, Maharashira, 400083 within 5 das of pubkcason of this nodce after which ro clais Wil 2 enler-
tzned and e Company shal rocesd to kssue Duckeats Share Derificalnts.
Plmes: Marmbad

Cabe: 3.07.2004

Minani Pankaj & Pardaj Gordhandas
Nama of Sharehalder

<P

COLGATE-PALMOLIVE (INDIA) LIMITED
Regd. Off: Colgate Research Centre, Main Street,
Hiranandani Gardens, Powai, Mumbai 400 076.

CIN: L24200MH1937PLC002700
Tel: +91 22 6709 5050;

Email Id: investors_grievance@colpal.com
Website: www.colgatepalmolive.co.in

Notice of 83" Annual General Meeting and E-voting Information.

NOTICE is hereby given that the 83 Annual General Meeting ("AGM")
of the Company will be held on Tuesday, July 30, 2024 at 11:00 a.m.
(IST) through Video-Conferencing ("VC")/Other Audio Visual Means
("OAVM”) in compliance with all the applicable provisions of the
Companies Act, 2013 (“Act”) and the Rules framed thereunder and the
SEBI (Listing Obligations and Disclosure Requirements) Regulations,
2015, read with General Circular No. 09/2023 dated September 25,
2023, issued by the Ministry of Corporate Affairs (“MCA”) and SEBI/HO/
DDHS/P/CIR/2023/0164 dated October 6, 2023 issued by SEBI, and
other relevant circulars in this regard (‘hereinafter collectively referred
to as Circulars’), without the physical presence of the Members at a
common venue.

In line with the aforesaid Circulars, the Notice of the 83 AGM along
with the Annual & ESG Report for the Financial Year (FY) 2023-24
(“Annual & ESG Report") has been sent by email to all the Members
whose email addresses are registered with the Company/Depositories.
The requirement of sending the physical copy of Annual & ESG Report
to the Members have been dispensed with vide the aforesaid MCA and
SEBI Circulars.

Members whose email addresses are not registered with the Company/
Depository may follow the below process for registering or updating
their email addresses:

1. Members holding shares in electronic/demat mode, and who have
not registered their email address may update the same with their
Depository participants. However, Members may temporarily
register the same with the Company’s Registrar and Share
Transfer Agent (RTA) i.e. M/s. Link Intime India Private Limited at
https://linkintime.co.in/emailreg/email_register.ntml on its website
www.linkintime.co.in in the Investor Services tab by providing details
such as Name, DP ID, Client ID, PAN, mobile number and email
address.

2. Members holding shares in physical and who have not registered
their email address may register the same with the Company’s RTA
i.e. M/s. Link Intime India Private Limited at https://linkintime.co.in/
emailreg/email_register.html on its website www.linkintime.co.in in
the Investor Services tab by providing details such as Name, Folio
Number, share certificate number, PAN, mobile number and email
address and also upload the image of share certificate in PDF or
JPEG format (upto 1 MB).

The Company has provided the facility of remote e-Voting as well
as e-Voting during the AGM to all the Members to cast their vote
electronically on all the resolutions set out in the Notice of the 83™
AGM. All eligible Members holding shares either in physical form or
dematerialized form, as on the cut-off date i.e. Tuesday, July 23, 2024,
may cast their vote electronically on all the resolutions as set forth in the
Notice of the AGM through electronic means and e-Voting provided by
National Securities Depository Limited (NSDL).

All the Members are informed that:

1. The business as set forth in the Notice of the 83 AGM will be
transacted through electronic means and e-Voting.

2. The remote e-Voting shall commence on Friday, July 26, 2024
(8.00 a.m. IST) and end on Monday, July 29, 2024 (5.00 p.m. IST).
The remote e-Voting facility shall be disabled by NSDL thereafter
and once the vote on a resolution is cast by a Member, the Member
shall not be allowed to change it subsequently. A person whose
name is recorded in the Register of Members or in the Register of
beneficial owners maintained by the depositories as on the cut-off
date only shall be entitled to avail the facility of remote e-Voting as
well as voting during the AGM.

3. The cut-off date for determining the eligibility of Members to vote by
electronic means or at the AGM is Tuesday, July 23, 2024.

4. The manner of e-Voting remotely for Members holding shares in
dematerialized mode or physical mode and for members who have
not registered their email addresses is provided in the Notice of the
837 AGM.

5. Any person who acquires shares of the Company and becomes
shareholder of the Company after sending the Notice of the AGM
and holding shares as of cut-off date, may obtain the login ID and
password by sending a request at evoting@nsdl.co.in. However, if
a person is already registered with NSDL for remote e-Voting then
existing user ID and password can be used for casting vote.

6. Members who have not cast their vote through remote e-Voting
shall be allowed to vote at the ensuing AGM through e-Voting
system. Members who have cast their vote by e-Voting shall not
be entitled to cast their vote again at the AGM, however, such
Members will be entitled to attend the AGM.

7. The Register of Members and Share Transfer books of the
Company will remain closed from Wednesday, July 24, 2024 to
Tuesday, July 30, 2024 (both days inclusive) for the purpose of the
AGM.

8. The Annual & ESG Report can be downloaded from the Company’s
website www.colgatepalmolive.co.in and on www.evoting.nsdl.com.

9. For detailed instructions pertaining to e-Voting and joining the
Meeting through VC/OAVM, Members may refer to the Notice of
the 83 AGM. Members who need assistance before or during the
AGM or queries relating to e-voting can contact the NSDL official
Ms. Prajakta Pawle (Executive), at email ID: evoting@nsdl.co.in or
call on 022 4886 7000.

The results of the e-Voting along with the Scrutinizers’ Report shall be
placed on the Company’s website and on the website of NSDL. The
Company shall simultaneously forward the results to the BSE Limited
and National Stock Exchange of India Limited where the equity shares
of the Company are listed.

For Colgate-Palmolive (India) Limited

Sd/-

Surender Sharma
Whole-time Director - Legal &
Company Secretary

FCS No: 8913

DIN: 02731373

Place: Mumbai
Date: July 02, 2024

GIC HOUSING FINANCE LTD.

YOUR ROAD TO A DREAM HOME

(CIN L63922MH1989PLCO54583)
Reg, Off.; Nalional Insurance Building, Gth Floor, 14, Jamshedy Tala Road,
Churehgate, Mumbai - 400020, | Ted No.: 022- 43041800,
Email.: corporate@gichf.com, investorsiEgichf com | Website: www gichfindia com

NOTICE OF 34" ANNUAL GENERAL MEETING, INFORMATION OF

ou

E-VOTING INCLUDING REMOTE E-VOTING AND RECORD DATE

NOTICE iz heraby given that the 34" Annual General Meeting ("AGM') of the members of

the Company is scheduled 1o be held on Wednesday, July 31, 2024 at 11,30 a.m. through

Video Conference ("G WOther Audio Visual Means (OAVM) without physical presence of

the members at a commaen venue, in compliance with the provisions of the Companies Act,

2013 and rules made thereunder read with General Circular number 092023 dated

September 25, 2023 issued by MCAand SEBI circutar dated October 7, 2023 (collactively

referred as relevant circulars) to fransact the businessies) as sef oul in the Notice

convening the AGM.

Motice is further given thal, pursuant b2 the provisions of the Saction 81 of the Companies

Act, 2013 and Rules thereod, the Register of Members and Share Transfer Books of the

Company will ramain closed on Friday, June 28, 20024 for determining entitlement of the

members forthe Dnndend payment.

Pursuant to the relevant circulars read with provisions of Section 108 and other apphcable

provisions, if any, of the Companies Act, 2013 and the Companies (Management and

Adrminisration) Rules, 2014, as amanded and Regulation 44 of SEBI (Listing Obligations

and Disclosure Reguirements) Regulations, 2015, the Company is pleased to provide bo

its rembers, facility 1o exercise their right to vote on resolutions proposed to be passed in
the AGH, by elecironic means (e-voling & rémote e-voting'). The Company has engaged
the services of Mis. KFin Technologies Limited (RTA] as the Authorised Agency to provide
g-voling facilities. The details pursuant 1o the provisions of the Companias Acl, 2013 and

Rutes thereof are s under;

1. Date of completion of sending of Notice of AGM: July 02, 2024 {Tuesday).

2. Tha remotea-voling parod commances on Salurday, July 27, 2024 (8.00 a.m. IST)and
ends on Tuesday, July 30, 2024 (5.00 p.m. 15T}

3. The vating through alactranic mada shall not be allowed bayond 5.00 p.m. on Tuesday,
Juhy 30, 2024,

4, The Cut-off datefor the purpose of remate e-vating will be July 24, 2024 (Wednesday).
5. Any person, who becomas Member of the Company after dispatch of Annual Report
ray obitain the User [0 and Password by sending & request al evoling@kfintech com
6. Incasaof any quary partaining to e-voting, please visit Help & FAC's section availabla at
M5, KFin Technologies Lid, website hitps:ifevabing, kfimtech.com. You may also contact
our RT& Officar = My Anil Dalvi 7 Mr. Nagesh Gova, Selenium Tower B, Plot No. 31 &
42, Gachibowh, Frandal District, Hyderabad 500 032, E-mail ID ginward rs@@kfinkech,com /

govu.nageshikfintech.com Phone:; +31 406716 1631/4067161503.

7. The Malice of the AGM, atong with the procedurs for e-valing has been sent o all the
Members by prescribed mode and the same is also available on the website of the
Company al waww gichfindsa com and on the wabsite of RTA at www kfintech,com,

For GIC Housing Finance Limited

S/~
Mutan Singh
Group Head & Company Secretary

Place : Mumbai
Date : July 03, 2024

ASPINWALL AND COMPANY LIMITED

CIN:L74999KL1920PLC001389
Registered Office: Aspinwall House, TC No.24/2269 (7), Kawdiar- Kuravankonam Road,
Kawdiar, Thiruvananthapuram — 695 003, Ph:0471-2738900
Website: www.aspinwall.in e-mail: investors@aspinwall.in

NOTICE OF THE 104'"ANNUAL GENERAL MEETING

Notice is hereby given that:

1. The 104" Annual General Meeting of the members of Aspinwall and Company
Limited is scheduled to be held on Thursday, July 25, 2024 at 11 A.M. through Video
Conferencing or Other Audio Visual Means (VC), in compliance with the General
Circular Numbers 20/2020, 17/2020 & 14/2020 and other related circulars issued by
the Ministry of Corporate Affairs (MCA) and Securities and Exchange Board of
India (SEBI) without the physical presence of members at a common venue.

2. In Compliance with the Circulars, electronic copies of the Notice of the AGM
and Annual Report for the FY 2023-24 has been sent on July 02, 2024, through
electronic mode only, to all the members whose email Ids are registered with the
Company/ Depository Participant(s). These documents are also available in the

website of the Company www.aspinwall.in

3. The electronic voting period shall commence on July 22, 2024 at 09:00 A.M
and ends on July 24, 2024 at 05:00 P.M. The electronic voting facility will be
disabled by CDSL for voting thereafter. During this period the Shareholders of the
Company, holding shares either in physical form or dematerialized form, as on the
cut-off date of July 18, 2024, may cast their vote electronically. In case you have
any issues or queries regarding e-voting, you may refer the Frequently Asked
Questions (“FAQs”) and e-voting manual available at www.evotingindia.com under
help section or write an e-mail to helpdesk.evoting@cdslindia.com

4. Pursuant to Section 91 of the Companies Act, 2013, it is hereby informed that
the Share Transfer Books and the Register of Members shall be closed from July
19, 2024 till July 25, 2024 (both days inclusive) for the purpose of the AGM and

payment of Dividend.

For ASPINWALL AND COMPANY LIMITED
Sdl-
Neeraj R Varma
Company Secretary

Thiruvananthapuram
Date:03/07/2024

FORM G (DATE EXTENDED)
INVITATION FOR EXPRESSION OF INTEREST FOR M/s. KARUTURI CERAMICS PRIVATE
LIMITED OPERATING IN CERAMICS TILE INDUSTRY AT DECHERLA VILLAGE, |.PANGIDI
PANCHAYAT, KOVVUR MANDAL,WEST GODAVARI DISTRICT, ANDHRA PRADESH
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

PARTICULARS

Karuturi Ceramics Private Limited,
PAN AADCK9956H
CIN - U26933AP2010PTC117739

1. | Name of the corporate debtor along
with PAN & CIN/ LLP No.

23-16-44, Jaigopal Bhavan, Haripuram, Rajahmundry,
East Godavari, Andhra Pradesh, PIN 533105

2. | Address of the registered office

3. | URL of website Not Available

4. | Details of place where majority of fixed
assets are located

Plant Survey No : 152,177, Decherla Vilage,
|.Pangidi Panchayat, Kovvur Mandal,West
Godavari District, Andhra Pradesh, PIN - 534342

5. | Installed capacity of main products/

: 7000 sq. mtrs per day
services

6. Quantlt?/ and value of main products/ services | Rs. NIL

sold in [ast financial year

7.| Number of employees/ workmen 3

8. | Further details including last available rp.karuturiceramics@gmail.com
financial statements (with schedules)
of two years, lists of creditors are
available at URL:

9. | Eligibility for resolution applicants under
section 25(2)(h) of the Code is available at URL:

rp.karuturiceramics@gmail.com

10. | Last date for receipt of expression of interest | 02-July-2024 (Qriginal)
10-July-2024 (Extended)

11.| Date of issue of provisional list of 12-July-2024(Criginal)
prospective resolution applicants 20-July-2024 (Extended)

12 | Last date for submission of objections to | 17-July-2024(Criginal)
| provisional list 25-July-2024 (Extended)

13.| Date of issue of final list of prospective 27-July-2024(Criginal)

resolution applicants 04-August-2024 (Extended)

14.|Date of issue of information| 01-August-2024(Original)
memorandum, evaluation matrix and| 09-August-2024 (Extended)
request for resolution plans to prospective
resolution applicants

15. |Last date for submission of resolution plans | 31-August-2024(Original)

08-September-2024 (Extended)

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
INFRA DREDGE SERVICES PRIVATE LIMITED OPERATING IN DREDGING INDUSTRY
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

16. | Process email id to submit Expression of Interest

rp.karuturiceramics@gmail.com

Sl. RELEVANT PARTICULARS

Naga Bhushan Bhagawati
Resolution Professional (RP)
For Karuturi Ceramics Private Limited
Under Corporate Insolvency Resolution Processg
Date: 02.07.2024 eg. No: IBBI/IPA-001/IP-P00032/2016-17/1008

Place: Hyderabad

H. No. 1-1-380/38, Ashok Nagar Extension, Hyderabad - 500020 |

1. | Name of the corporate debtor along |Infra Dredge Services Private Limited

with PAN/ CIN/ LLP PAN: AABCI9189A CIN: U93090MH2006PTC164347
2. | Address of the registered office Room no 1101, B wing, Mount Everest Bldg, near IMAX
Adlabs, 9 Bhakti Park, Wadala East, Mumbai City,
Mumbai, Maharashtra, India, 400037.

3. | URL of website N.A.

4. | Details of place where majority of N.A.

fixed assets are located

9. | Installed capacity of main products/
services

Was engaged in Dredging Services
Corporate Debtor is non — operational since 2014

6. | Quantity and value of main products/ | Operating income of Corporate Debtor for the F.Y. 18-
services sold in last financial year 19 is nil.

7. | Number of employees/ workmen Nil

8. | Further details including last available | Mail to infradredge.cirp@gmail.com
financial statements (with schedules)
of two years, lists of creditors, rele-
vant dates for subsequent events of
the process are available at:

9. | Eligibility for resolution applicants | Website: http://ssarvi.com/running-cases.php.
under section 25(2)(h) of the Code is | Email: infradredge.cirp@gmail.com
available at:

10 | Last date for receipt of expression of interest | 18-07-2024

11.| Date of issue of the provisional list of |24-07-2024
prospective resolution applicants

12.| Last date for submission of objections | 29-07-2024
to the provisional list

[=] MANGALAM CEMENT LTD.

CIN: L26943R11976PLCOOT 705
Reqd, Office; P.0. Aditya Nagar-326520, Morak, Distt. Kota [Ha;mhan}
Phone: 07459-233127; Fax: 07459-232036
E.mail: shares@mangalamcement.com; Website: www.mangalamcement.com

NOTICE OF 48TH ANNUAL GENERAL MEETING TO BE HELD THROUGH VIDEQ
CONFERENCE ("VC") / OTHER AUDIO VISUAL MEANS ("OAVM"), NOTICE OF

BOOK CLOSURE & DIVIDEND

MOTICE is herebyy given that the 48th Annual General Meeting {48th AGM) of the Members of
thie Company will be held on Saturday, the 27th July, 2024 at 2:00 P.M., Indian Standard
Time ("I5T7) through Videa Conference ("VC") / Other Audio Visual Means ("0AVM") faciliny
withaut the physical presence of the Membsers at & common venue in compliance with the
apphicable provisions of the Companles Act, 2003 and Rules framed thereunder and the SEBI
(Listing Obligations and Disclosure Reguirements) Requlations, 2015 read with General Cereular
Nas. 14/2020 dated 8th April, 2020, Mo, 17/2020 dated 13th April, 2020, No. 20/2020 dated 5th
May, 2020, Mo. 02/2021 dated 13th January, 2021, No. 21/2021 dated V4th Decembes, 2027,
No. 272022 dated Sth May, 2022, No, 10,2022 dated 28th December, 2022 and No. (9/2023
dated 25th September, 2023, ("MCA Circulass™ has allowed Companses to comvene their Annual
General Maeting and Securities and Exchange Board of India vide its Circular Nos. SEBLHOICFDS
CMDNACIRP/ 2020079 dated 12th May, 2020, SEBI/HO/CEDCMD2/CIR/P/ 202117 dated 15th
January, 2021, SEBI/HO/CFD/CMD2/0R/P/2022/62 dated 13th May, 2022, SERIAHOY CFDYPab
2/PiCIRSZ023/4 dated Sth January, 2023 read with Master Circular Mo
SEBE/HO/CFD/PaD2/CIR/P/2023/120 dated 11th July, 2023 and SEBI Circular No.
SEBI/HO/CFD/CFDPoD-2/P/CIR/2023/167 dated Tth October, 2023 respectively, issued by the
Securities and Exchange Board of India ("SEBI Circulars™),

In accordance with the MCA Circulars and the SEEI Circulars, the Notice of the 48th AGM
and the Annual Report for the Financial Year 2023-24 will be sent anly by email to afl those
Members, whose email addresses are registered with the Company or with their respective
Depasitary Participants {" Depository "), Members can join and participate in the 48th AGM
through VC/OAYM facility only, The instructiens for joining the 43th AGM and the manner
of participation In the remote electronic vating or casting vate throwgh the e-vating system
during the 48th AGM are provided in the Notice of the 48th AGM. Members participating
through the YCOAVM facility shall be counted for the purpose of reckoning the quorsm
under Section 103 of the Companies Act, 2013, The Company has made arrangement with
Mational Securities Degasitory Limited [NSDL) for facilitating voting through electronic
means, as the authorized agency. The fadlity of casting votes by a member using remote
e-Vating system as well as venue voting on the date of the AGM will be provided by NSDL.
The Notice of the 48th AGM and the Annual Repart will also be available on Company's
website i.e, Mtps:fwwiw.mangalamecement.com/ finance_new.php, National Securities
Depository Limited {"NSDL™)s website hitps:iwww.evoting nsdl.com and websites of Stock
Exchanges (BSE Limited: www.bseindia.com and National Stock Exchange of India Limited:
www.nseindia_com).

In case you have not registered your e-mail address with the Company/Depository,
please follow below instructions for registration of email id for obtaining Annual
Report and login details for e-voting:

i-  Members holding shares in physical mode are requested to send Form ISR-1,
SH-13, ISR-2 [if signature is not match with Company's recard) to the registered office
of the Regestrar and Shave Transfer Agent ('RTA'} of the Company i.e. MAS Services Lid,
T-34, Ind Floor, Okhia Industrial Area Phase-1l, New Delhi-110020 for receiving the
fnnual Report 2023-24, remote e-vating instructions and User 10 & Password,

. Members holding shares in demat form are requested to register/update emall
i with your Depasitory Participant {“D®) and generate password as procedure given
in e-valing instructions as above,

lii. Interms of SEBI drcular dated 9th December, 2020 on e-Voting facility provided by
Listed Companies, Individual sharehedders hodding securities in demat mode are allowed
to vote through their demat account maintained with Depositories and Depasitory
Participants. Shareholders are required to update their mobile number and email ID
correctly in their demat account in arder to access e-Yoting facility.

Book Closure

The Register of Members and Share Transfer Books of the Company shall remain closed from
Sunday, 21st July, 2024 to Saturday, 27th July, 2024 (both the days inclusive) for
the purpose of payment of dividend, if any, approved by the Members.

Payment of Dividend

The dividend, as recommended by the Board of Directors, if appraved at the AGM, will be
paid on or after Wednesday, 315t July, 2024 to thase Members, whose names are registered
in the Company’s Register of Members:

. Toall Beneficial Owners in respect of shares held in dematenialized form as per the
data as may be made available by the Depositories, as of close of business hours an
Saturday, 20th July, 2024,

|t Toall Members in respect of shares held in physical form after giving effect to valid
transmission of transposition requests lodged with the Company as of the close of
business howrs on Saturday, 20th July, 2024,

SERI vide ivs Circular Mo, SEBIHO/MIBSDYMIRSD _ RTAMB/P/CIR/2021/655 dated 3rd November,
2021 (subsequently amended by Circistar Nos. SEBL/HO/MIRSDYMIRSD RTAMB/P/CIR/ 202 1/687
dated 14th Decernber, 2021, SEBL/HOMIRSD/MIRSD-PoD-1/PACIR/2023/37 16th March, 2023
and SEBUHO/MIRSD/POD-1/P/CIR02INET 17th November, 2023} has mandated that with
effect from Tst April, 2024, dividend to secunty holders (holding securities in physical form),
shall be paid cnly through electronic mode. Such payment shall be made only after furnishing
the PAN, comtact details including mokile mumber, bank account details and spedmen signature
if already not registered with the company,

TDS on Dividend

Members may nate that pursizant to the Income Tax Act, 1961, as amended by the Finance A,
3020, dividend income has become taxable in the hands of the Members with effect from 1st
April, 2020 and therefore, the Company shall be required to deduct tax at source [TDS) at the
prescribed rates from dividend payable to Members. For the prescribed rates far variows @tegories,
Members are requested to refer to the Finange Act, 2024, In arder to enable the Company o
determine the appropriate TD5 rate as applicable, Members are requested to submit dacuments
in accordance with the pravisions of the Act on or before 20th July, 2024, 11.00 A.M. by
e-mail at shares@mangalamcement.com. A separate communication providing detailed
information w.r.t. deduction of tax at sowrce on dividend distribution induding action required
from members has been already circulated to members and is available on the website of the
Company at httpsy//www.mangalamcement.com/others.php.
For: Mangalam Cement Limited
Sd/-
Pawan Kumar Thakur
Company Secretary & Compliance Officer

Place; Morak
Date: 03.07.2024

13. | Date of issue of final list of 03-08-2024
Prospective Resolution Applicants
14 Date of issue of Information 03-08-2024

Memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants.

15.  Last date for submission of resolution plans | 02-09-2024

16.| Process email id to submit EOI | Mail to infradredge.cirp@gmail.com
And in the manner mentioned in detailed EOI.

Date: 03-07-2024 SD/- SSARVI Resolution Services LLP,
Place: Navi Mumbai Through Authorized Signatory Mr. Prashant Jain
Registration No.: IBBI/IPE-0144/IPA-1/2022-23/50008 Resolution Professional of

Infra Dredge Services Private Limited, AFA valid till 06th December, 2024
Correspondence Address: B610, BSEL Tech Park, Sector 30A, Opposite Vashi Railway
Station, Vashi, Navi Mumbai 400703 Email id: infradredge.cirp@gmail.com

A.V.THOMAS AND COMPANY LIMITED
Cli; US1109KL1935PLC000024
Registered Office; W-21/674, Beach Road, Alappuzha 688012
E-mail: avt.alapuzha@gmail.com, Website: wwow.avthomas.in
Tel: 047 7-2243624, 2243625

NOTICE OF THE 89*" ANNUAL GENERAL MEETING,
E-VOTING AND BODK CLOSURE

Notice is hereby given that the 89" Annual General Meeting (AGM) of AV Thomas and
Company Limited {“the Company”} will be hatd through Video Conference (“VChOthier
Audio-isual Means ["O8VMT on Thursday, the 25™ July, 2024 at 11.00 A.M. (15T} in
compdiance with provisions of the Companies Act, 2013 and the Rules made thereunder to
transact the businesses as set out in the notice of AGM, sent to the members by email.
Imaccardance with the frame work provided in the Menistry of Corporate Affairs ("MCAT)
cincular nes, 1402020 and 1702030 dated Apnl 8, 2000, April 13, 2020 respectively, in
redation to *Clarification on passing of crdinary and specal resolutions by companies
under the Companies &ct, 2013 and the rules made thereunder on account of the threat
posed by Conid-197 circular no, 2002030, D203 dated May 5, 2020, Japuary 13, 2021,
May, 05, 2022, Circular Mo 1022 dated 28.12.2022 and Circolar No.02023 dated 25th
september, 2023, respectively in refation to "Clarification on holding of annual genaral
rreeting (AGM) through vides conferencing (VT or other audio visual means (DAY}
lcoltectively referred to as "MCA Circudars”) and permitted the holding of the Annual
General Meeting (CAGMT throwgh WO/ QAVM, without the physical presence of the
Members at a comaman venue. In compliance with the MCA Cirosdars, the AGM of the
members af the Company is being held throwgh VT / OAVM.
Membsrs may further mote that in pursuance of above stated circulars, the Naotice of
the 85th AGM and Annual Report for the Financial Year 2023-24, will be sent through
electronic mode to those shareholders who have registered their e-mail addresses
with the Compamy’ Camen Corporate Services Limited (RTA} or their respective Depositoniss
(MEDL/CDSLY, Motice s further given pursuant ba Section 91 of the Companles Act, 2013
linchuding rubes) that the Register of Members & Share transfer books will remain closed
froim Friday, 19 July, 2024 to Thursday, 25™ July, 2024 (both days inclusive] for
the purpose of Annual General Meeting of the Company. Shareholders holding shares
in pivwsical mode ane reguested to furnish their email addnesses and mobile numbers with
the cormpany’s Registrar and Share Trandfar Agent [RTA} atinvestor@camenindia.com
Sharehobders may note that the Board of Directors in thelr meeting held on 11.06.2024
has recommended a final dividend of Rs. 200¢- per equity share (2000%). The record
date for the purposes of final dividend for the Financial Year 2023-24 will be the
Thursday, 18™ July, 2024. The final dividend, once approved by the shareholders in
the ensuing AGM will be paid on or before 24™ August, 2024, electronically through
various online transfer modes to those shareholders wha have updated thelr bank
account details: For shareholders who have not updated their bank account details,
demand drafts'Cheque will be sent out totheir registered addresses. Toavold delay in
receiving the dividend, Shareholders are requested to update their KYC with their
depositarees (whete shares are held imdematerialized mode) and with the Company's
Registrar and Share Transfer Agent (where the shares are held In physical mode) o
receive the dividend directly into their bank account on the payout date.
The Annual Report along with the Motice of AGM 5 available on the Company's
website www.avthomas.inand also available on the website of the Central Depository
Services (Indial Limited {CO5L) wiz, wwaw.evotingindia.com. The company has provided
its sharehobders, remote e-voting facility in terms of Saction 108 of the Companies
ACt 2003 read with Bule 20 of the Companies [Management and Admirdstration)
Rules 2014 and amendments thereto, The Company has engaged the services of
Central Depository Services (India) Lirnited (CDSL) to provide the e-voting facility.
Members are informed that:

(i The Cut-off date to determine eligibifity to cast vote by elactronic woting is Thursday,
the 187 July, 2024,

(i) The e-voting period shall be open for three (3) days, commencing at 9.00A.M.
(I5T) on Monday, the 227 July, 2024 and ending at 5.00 P.M.JI5T) on Wednesday,
the 24" July, 2024 for all the Shareholders, whether holding shares in physical
form orin dematerialized form, The e-voting module shall be disabled by COSL for
vatimg thereafter

(iii} A person whose name is recorded in the register of members orin the register of
beneficial cwners makntained by the depositories as on the cut-off date anly shall
be entitled to avail the facility or remote e-voting as well as voting in the general
meeting. Remate e-voting shall not be allowed beyond the said date and time

(iv] The Members who have not cast their votes by remote a-voting can exercise their
yating right during the AGM, A member may participate in the meeting even after
exercising his right to vote through remate e-voting, but shall not be entitled 10
cast their vote again,

vl A person, who aoquires shares and becomes shareholder of the Compary after
despatch of the notice and holdding shares as of the cut-off date can do remate
e-vating by obtaining the login-l and Passwaord by sending an email to
helpdesk evotngacdsiindia.com.  If the Shareholder ls-already registered with
CDSL for e-vating the Shareholder can use the existing User 10 and Password for
casting their votes through remote e-vating.

ivi} The Comipany has appointed B, V Suresh, Practising Company Secretary, Chenmad
(C.EMNo, &332] and falling him Mr. Udaya kumar B.R., Partrer of M/s W Sureth
Associates, Practising Company Secretaries as the Scratinizer to scrutinize the
e-voting process and voting during the AGM in a fair and transparent manner,

For detaded instruction pertaining toe-vating, members may please refer to the section

‘s-voting instructions’ in notice of the Annual General Mesting, In case of queries aor

grevances pertaining o e-voting procedure, shareholders may refer the Freguently

Beked QuestionsRa0S) for the shareholders and e-wvoting user manual for shareholders

available at the download section of www.evotingindia.com or may contact Mr. Rakesh

Dralvl, Manager, {CO5L) Central Depository Services (ndial Limited, A Wing- 25" Floge,

Warathon Futurex, Mafatial Mill Compounds, NM Joshi Marg, Lower Parel (East), Mumbai

-40001 3 or send an email to helpdesk evating@odslindia.com or call TBO0225533,

The results of the voting will be declared within 3 days from the conclusion of the B9®

Annual General Meeting (AGM). The declared results along with the Scrutinizer’s

Report shall be placed on the Company's website www.avthomas.in and on the

wiebsite of COSL, www evolingindia.com for information of the shaseholders,

By the order of the Board
For AV Thomas and Caompany Limited

Ajit Thomas

Executive Chairman

Place : Chennal
Drate : 2™ July 2024

financialexp.epaprin

VOLTAMP TRANSFORMERS LIMITED
CIN: L31100GJ196TPLCO0143T
Regd. Office : Makarpura, Vadodara-390014, Gujarat (India)
Phone :+91 265 6141403 / 6141430 / 3041480
E-mail ynm_ipo@voiampiransformers.com, Website ; www. voltamptransformers.com

Notice of 57th Annual General Meeting
Notice is hereby given that the 57 Annual General I'u1ealimg (AGM) of the
Mambers of the Company will be held on Monday, 2gth July, 2024 at 10:00
am. (IST) through videe conference ("VIC7) or other audio-visual means
("OANMT) facdlity, incompliance with the provision of the Companies Act, 2013
(“the Act”) and the rules thereof, as amended, with the General Circular
10/2022 issued by the Ministry of Corporate Affairs (MCA) dated 2™
December, 2022 followed by General Circular 0972023 dated 250
September 2023 and SEB| circular no. SEBIHO/CFDICFD-PoD
2PICIR2023/167 dated Oclober OF, 2023 (hereinafter collectively referred to
as & (the Circulars’) and all other applicable laws, to transact the business
that will be setforth in the Nolice convening 577 AGM,

In compliance with the circulars, Motice convening AGM setling oul the
businesses to be transacted at the I'u'leeung and the Explanatory Statement
aftached thereto along with the 57% Annual Report for the FY 2023-24, sent
through  elecironic mode to those shareholders whose email address
registered with the depositones/Company//Depository Paricipants/Registrar
and Share Transfer Agent. Further the Company has alse uploaded the
Notice and Annual Report on its website www.voltamptransformers.com
and the websiles of the stock Exchanges i.e. BSE Limited and Nabonal Stock
Exchange of India Limited al www.bseindia.com and www.nseindia.com
respectively and the websile of National Securities Depositories Limited
(NSDL) an agency appointed for providing facility for remote e-voling,
participation in the AGM through VC / OAVM and e-voting during the
AGM at www.evoting.nsdl.com.

Motice is also hereby given pursuant to Sechon 91 of the Companies Act,
2013 and the applicable rubes made thereunder and Regulation 42 of SEBI
(Listing Obligations and Disclosure Reguirements) Requlations, 2015 that the
Register of Members and Share Transfer Books of the Company will remain
closed from Tuesday, 237 July 2024 to Manday, 2gth July 2024 [Both days
inclusive), for determining the eligibility of the members to cast their vole by
remote e-valing or by e-voting at the Annual General Meeting.

Further, pursuant to Section 108 of the Companies Act, 2012, Rule 20 of the
Companies{Management and Admimistration) Rules, 2014, as amended by
the Companies {Management and Adminisiration) Amendment Rules, 2015
and Regulation 42 of SEBI {Listing Obligations and Disclosure Requirements)
Regulations, 2015:

1. Dispalchof Notice of EM along with Annual Repaort completed thraugh
electronic mode on 2™ July, 2024,

2. The remote e-voling period commen ﬂgl.-s on Friday, 26" July 2024 at
9:00 am (IST) and ends on Sunday, 28" July 2024 at 5:00 pm (IST). The
remote e-voting module shal t:ue disabled by NSDL for vofing beyond
5:00 p.m. (15T} on Sunday, 28 JuryE{IEf-l

3. Aperson whose name s recorded in the register of members or in the
register of beneficial m'.muars maintained by the depositones, as on the
cut-off date, Monday, 22™ July 2024, shall be entitied to avail facility of
remote e-voting as well as voting in the general meeting.

4. Any person, who acquires shares of the Company and become member
of the Company &L[.ﬁr dispaleh of the notice and holding shares as of the
cut-off date .. 22°™ July 2024, may obitain the login ID and password by
sending a request at evoting@nsdl.com or vadadara@linkintime. co.in,

3. Members may go through the instructions for e-voting menfioned after
Mote No. & of the AGM Nofice and in case of any queries. may refer to
Frequently Asked Questions (FAQs) for members and e-vofing user
manual for members available at the Downipads section of
www.evoting.nsdl.com

6. Themembers are alsoinformed that:

a. The members attending AGM through VC | OAVM facility and who
have not casted their votes by means of remote e-voting, shall be
entitled to cast the vola through e-voting at the AGM,

b. The members who have casted their vole by remaote e-voling prior
ta the AGM may also attend the AGM but shall not be entitled to cast
their vote again in the meeting.

7. The Motice of AGM of the Company inter alia indicating the process and
manner of e-Voting process and attending AGM through VC / OAVM
facility, is available on the NSDL's website https:/'www.evoling. nsdl.com
and the Company’s website www.voltamptransformers.com, and on the
websites of the stock Exchanges i.e. BSE Limited and National Stock
Exchange of India Limited at www.bseindia.com and www.nseindia.com
respeclively.

8. Incase of any quenes, the members holding securities through NSDL,
may refer the Frequently Asked Questions (FAQs) for members and &-
vating under manual for members avallable al the downloads section of
www.evoting.nsdl.com or contact NSDL at evating@@ned|.com | D22-
4BBETO00 and the members hoiding securities through CDSL, contact at
helpdesk.evoting@cdslindia.com for grievances
refating to electronic vofing

9. Mr. Vijay Bhatt of Mis. Vijay Bhatt & Co., Company Secretaries,
(Membership No. FCS: 4300) has been appointed as the Scrutinizer for
providing facility to the members of the Company to scrutinize the voting
and remote e-voting process in a fair and transparent manner.

Book closure and Dividend:

Pursuant to section 91 ef the Companies Act 2013 and regulation 42 of SEBI

LODR Regulation, 2015, the Register of members and the share transfer

books of the Company will remain closed from Tuesday, 23rd July 2024 to

Monday, 29th July 2024 (both the days inclusive) for the purpose of 57th

AGM

The Company has fived Monday, 22nd July 2024 as “Record date® to

determine the entittement of the shareholders to receive dividend for the

financial year 2023-24, if approved by the members at the AGM, subject to
deduction of tax al source ("TDS"). By order of the Board

For VOLTAMP TRANSFORMERS LIMITED
Sanket Rathod
Company Secretary & Compliance Officer

Place @ Vadodara
Date ; 02.07.2024
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McLEOD RUSSEL INDIA LIMITED

Corporate ldentlty Mumber (CIN) : L5T109WB1988PLC08TOTE
Regd. Office: Four Mangoe Lane, Surendra Mohan Ghosh Sarani, Kolkata-700 001
Telephone ; 033-2210-1221, Fax : 033-2248-3683
E-mail: administrator @ mcleodrussel.com, Websile: vww moleodrussel.com

NOTICE
Sub: Transter of Equity Shares and unclaimed Dividends of the Company

to the Investor Education and Protection Fund (IEPF) Account

in torms of requiremants of Section 124(6) of the Companias Act, 2013 read
with investor Education and Prolection Fund (IEPF) Autharity (Accounting,
Audit, Transter and Refund) Rules, 2018 ("the Hules®), as amanded, the
Company is required o transfer the shares, in respect of which the dividend
rermanns unpaid or unclaimed for a penod of seven consacutive yaars., o the
IEPF Accoun! established by the Cantral Governmanl,

A saparale communication has been sant 1o all the Shareholders, who have
not ancashoed the flinal dividend for the financial year 2016-17, which an liable
to be transferred 1o IEPF Account as per the sald Fules

A ksl of such shareholders who have not encashed their dividends for seven
consecutve yearn and whose shares are therefore Nable for ranster 1o the
IEPF Account is available on tha wobslta of the Company ot
hitpsfwww. mcleodrussel.cominvestors/unpaild-unclaimed-dividends. aspa
Plaasa note that no claim shall Bo agamat thes Company in respact of unclaimed
dividend amount and shares fransfermed 1o IEPF pursuani 1o the sakd Rules
Floase note thal after such transfer, Sharaho/ders/'Claimants can clalm the
transferred shares along with dividends from the IEPF Authority, for which
datails aro avallable af www lepl.gov.in

Shargholders are requesied (o lorward the requisie documenis, as por the
above-mantioned communication, to tha Company's Registrar and Shar
Transbor Agent (ATA), to claim the unclaimed dividend amount and shares
MNolice is haereby given thal in the absence of receipt of a valld claim by the
Sharehoiders, the Company would be iranslerring the sald shares o IEPF
Acoount withoul furthar notica in acoordancd with tha reguirgmant of tha said
Fises

In case the shareholders have any quanes on the subject malter, they may
contact Mr. 5. K. Choubey, Maheshwari Datamatics Pyvi, Lid,, Unit: McLeod
Russal India Limitod, 23, R, N, Mukharos Road, 5th Floor, Kolkata 700001,

Public Motice
TO WHOMSOEVER IT MAY CONCERN
Thes &5 ta infomm S Geraral Publc thal fodowieg shane oertifcale of [name of Company] K38 Lid hidng if's Regsiensl
Cifice i - Dffice Moo 611, RunwalR-Bquare, L.B.5 Warg, Mulend (West], Musbai, Maharashira, 400030
Pegisterad n the nameof the: - Minaxd Panika| Ay with Pankaj Gordhandss Folirwing Sherehoiden's have been lost
by thesmt

ar. | ama of the Sramfcler's | Fobo b, | Cerificata No. | Distincive Mumbans Tolal hhambar
N, o Srams &
Facs Vakis
1 | Minaxi Pankaj MODEEYT | 12443 2000532 - 20306 LD Ecquily Ehares
Pankaj Gordhandes Frt A IT9564T - 1TH56EG in 1= Fasd Up
£900 - 4209 | BRATT - AAE2%E
B3GR - BORST | DRMI4GE - IGEI3ELT
r3a1 2EITHIRE - JA5TRI0S

The Pubic ara heretry cautoned against purchasing or deisling m ary way wih the aboe releres stam cerfficabs
ANy peredn Who s any daim in respedct of the said share cerfificata’s shoufd locige such claim with the Company or s
Ragistrar and Transfor Agenlz Link Isfime Imdia Pt Lid, Barvy Addmss: - § 100, 347 Park, LB.S, Marg, Wikhed
(Weesd], Mumbak, Maharashira, 400083 sthin 5 days of publcason of this nodce alter which no clais Wil D2 enler-
tzned and e Company shall rocesd to kssue Duckeats Share Derificaln's.
Plues: Mambai

Dabe: 3.07.2004

Minaxi Pankaj & Pamiaj Gordhandas
HNama of Sharehalder

Yli GIC HOUSING FINANCE LTD.

YOUR ROAD TO A DREAM HOME

(CIN LES922MH 1989PLC054583)
Reg. Off.; Nalional Insurance Building, Bth Floar, 14, Jamshed) Taia Road,
Churchgate, Mumbal - 400020, | Tel Mo.;022- 43041800,
Email.: corporate@igichf.com, investorsiEgichf.com | Website: www gichfindia com

NOTICE OF 34" ANNUAL GENERAL MEETING, INFORMATION OF

E-VOTING INCLUDING REMOTE E-VOTING AND RECORD DATE

NOTICE iz hereby given that the 34" Annual General Meating ('AGM') of the members of
the Company is scheduled 1o be held on Wednesday, July 31, 2024 a1 11,30 a.m. through
Video Conference (VG W Other Auwdio Visual Means POAVM) without physical presence of
the members at a common venue, in compliance with the provisions of the Companies Act,
2013 and rules made thereundsr read with General Circular number 092023 dated
September 25, 2023 issued by MCAand SEBI circutar dated October 7, 2023 (collactively
referred as relevant ciroulars) to fransact the businessies) as sef oul in the Notice
comvening the AGH.

Motics is further given that, pursuant b the provisions of the Section 81 of the Companies

ASPINWALL AND COMPANY LIMITED

CIN:L74999KL1920PLC001389
Registered Office: Aspinwall House, TC No.24/2269 (7), Kawdiar- Kuravankonam Road,
Kawdiar, Thiruvananthapuram — 695 003, Ph:0471-2738900
Website: www.aspinwall.in e-mail: investors@aspinwall.in

NOTICE OF THE 104'"ANNUAL GENERAL MEETING

Notice is hereby given that:

1. The 104" Annual General Meeting of the members of Aspinwall and Company
Limited is scheduled to be held on Thursday, July 25, 2024 at 11 A.M. through Video
Conferencing or Other Audio Visual Means (VC), in compliance with the General
Circular Numbers 20/2020, 17/2020 & 14/2020 and other related circulars issued by
the Ministry of Corporate Affairs (MCA) and Securities and Exchange Board of
India (SEBI) without the physical presence of members at a common venue.

2. In Compliance with the Circulars, electronic copies of the Notice of the AGM
and Annual Report for the FY 2023-24 has been sent on July 02, 2024, through
electronic mode only, to all the members whose email |ds are registered with the
Company/ Depository Participant(s). These documents are also available in the

website of the Company www.aspinwall.in

3. The electronic voting period shall commence on July 22, 2024 at 09:00 A.M
and ends on July 24, 2024 at 05:00 P.M. The electronic voting facility will be
disabled by CDSL for voting thereafter. During this period the Shareholders of the
Company, holding shares either in physical form or dematerialized form, as on the
cut-off date of July 18, 2024, may cast their vote electronically. In case you have
any issues or queries regarding e-voting, you may refer the Frequently Asked
Questions (“FAQs”) and e-voting manual available at www.evotingindia.com under
help section or write an e-mail to helpdesk.evoting@cdslindia.com

4. Pursuant to Section 91 of the Companies Act, 2013, it is hereby informed that
the Share Transfer Books and the Register of Members shall be closed from July

FORM G (DATE EXTENDED)
INVITATION FOR EXPRESSION OF INTEREST FOR M/s. KARUTURI CERAMICS PRIVATE
LIMITED OPERATING IN CERAMICS TILE INDUSTRY AT DECHERLA VILLAGE, |.PANGIDI
PANCHAYAT, KOVVUR MANDAL,WEST GODAVARI DISTRICT, ANDHRA PRADESH
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

PARTICULARS

Karuturi Ceramics Private Limited,
PAN AADCK9956H
CIN - U26933AP2010PTC117739

1. | Name of the corporate debtor along
with PAN & CIN/ LLP No.

23-16-44, Jaigopal Bhavan, Haripuram, Rajahmundry,
East Godavari, Andhra Pradesh, PIN 533105

2. | Address of the registered office

3. | URL of website Not Available

4. | Details of place where majority of fixed
assets are located

Plant Survey No : 152,177, Decherla Village,
|.Pangidi Panchayat, Kovvur Mandal,West
Godavari District, Andhra Pradesh, PIN - 534342

5. | Installed capacity of main products/

: 7000 sq. mtrs per day
services

6. Quantitf/ and value of main products/ services | Rs. NIL

sold in fast financial year

7.| Number of employees/ workmen 3

8. | Further details including last available rp.karuturiceramics@gmail.com
financial statements (with schedules)
of two years, lists of creditors are
available at URL:

9. | Eligibility for resolution applicants under
section 25(2)(h) of the Code is available at URL:

rp.karuturiceramics@gmail.com

19, 2024 till July 25, 2024 (both days inclusive) for the purpose of the AGM and
payment of Dividend.

Thiruvananthapuram
Date:03/07/2024

For ASPINWALL AND COMPANY LIMITED
Sd/-
Neeraj R Varma
Company Secretary

10. Last date for receipt of expression of interest | 02-July-2024 (Qriginal)
10-July-2024 (Extended)

11.| Date of issue of provisional list of 12-July-2024(Criginal)
prospective resolution applicants 20-July-2024 (Extended)

12 | Last date for submission of objections to | 17-July-2024(Criginal)
| provisional list 25-July-2024 (Extended)

13.| Date of issue of final list of prospective 27-July-2024(Criginal)

resolution applicants 04-August-2024 (Extended)

14.|Date of issue of information
memorandum, evaluation matrix and
request for resolution plans to prospective
resolution applicants

01-August-2024(Original)
09-August-2024 (Extended)

15. |Last date for submission of resolution plans | 31-August-2024(Original)

08-September-2024 (Extended)

Tel: + 9;132 2482248 |/ 224350209, Fax: +013322484787, E-mall: | 4.4 9013 and Rules thereof, the Register of Members and Share Transfer Books of the ZTTE 16. | Process emailid to submit Expression of Interest | rp.karuturiceramics@gmail.com
mdpide ROU.00M Company will remain dosed on Friday, June 28 2024 for delermining antitlemeant of the = Naga Bhushan Bhagawati
For MeLeod Russel India Limited mem@lm}l et ! g INVITATION FOR EXPRESSION OF INTEREST FOR Resolition Professions (RP)
Sl ney paymenL. _ ) INFRA DREDGE SERVICES PRIVATE LIMITED OPERATING IN DREDGING INDUSTRY For Karuturi Ceramics Private Limited
Place : Kolkals Alok Kumar Samant | |Pursuantio |-r"* T'E'h?:';ﬂ:’;_: F'lf:ﬂ‘-ﬁ"'fﬁ WU:ET:' EE:?SEWT:IH é‘::"g:':'ﬂ" 108 E“"&?"'Er applecable (Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India Date: 02.07 2024 Undel\rl C?r |§|??|£?A |88?|/\IllgnF(’: 0%%32?I2%ti106n 1P7r/%%%s§g
1 rovisions, if any, of the Companies an ompanies (Management and Insolvency Resolution Process for Corporate Persons) Regulations, 2016 ate. U2.U7. eg. No: - - -
Dated : 27 July 2024 Company Secretary P L p panies | d (Insolvency d P ) Regulati ) Place: Hyderabad H. No. 1-1-380/38?Ashok Nagar Extension, Hyderabad - 500020 |

Adrministration) Rules, 2014, as amanded and Regulation 44 of SEBI (Listing Obligations | |SI.

and Disclosure Regquirements) Regulations, 21 5, the Company is pleasad bo provide to 1.

its rembers, facility io exercise their ight to vote on resolutions proposed to be passed in

the AGH, by elecironic means {e-voling & rémote e-voting'). The Company has engaged

the services of Mis. KFin Technologies Limited (RTA] as the Authorised Agency toprovide

g-voling facilites. The details pursuant 1o the provisions of the Companies Acl, 2013 and

Rutes thereof are 23 under;

1. Date of completion of sending of Notice of AGM: July 02, 2024 {Tuesday).

2. Tha rematea-voling pariod commances on Saturday, July 27, 2024 (8.00a.m. 15T)and 5
ends on Tuesday, July 30, 2024 (5.00 p.m. 15T}

3. The vating through alactranic mada shall not be allowed bayond 5.00 p.m. on Tuasday, 6.
July 30, 2024,

4, The Cut-off datefor the purpose of remate e-vating will be July 24, 2024 (Wednesday), I,

5. Any person, who becomas Member of the Company after dispatch of Annual Report 8.
ray obtain the User 1D and Password by sending a request al evoling@kfintech com

6. Incasaof any query pertaining to e-votng, please visit Help & FAC's section available at
M5, KFin Technologies Ltd, website hitps:(fevabing. kfimtech.com. You may also contacl
our RT& Officar = M. Anil Dalbvi 7 Mr. Nagesh Gova, Selenium Tower B, Plot No. 31 & 9
32, Gachibowk, Financial District, Hyderabad 500 032, E-mail ID ginward ris@kfintech.com /
govu.nageshakfintech.com Phone:; +31 4006716 1631/4067161503.

7. The Notice of the AGM, atong with the procedure for e-voling has been sent o all the|  [70
Members by prescribed mode and the same is also available on ihe website of the| [11.

RELEVANT PARTICULARS
Name of the corporate debtor along
with PAN/ CIN/ LLP
2. | Address of the registered office

Infra Dredge Services Private Limited
PAN: AABCI9189A CIN: U93090MH2006PTC164347
Room no 1101, B wing, Mount Everest Bldg, near IMAX
Adlabs, 9 Bhakti Park, Wadala East, Mumbai City,
Mumbai, Maharashtra, India, 400037.

N.A.

N.A.

3. | URL of website

4. | Details of place where majority of
fixed assets are located

- | Installed capacity of main products/
services

Quantity and value of main products/
services sold in last financial year
Number of employees/ workmen
Further details including last available
financial statements (with schedules)
of two years, lists of creditors, rele-
vant dates for subsequent events of
the process are available at:

. | Eligibility for resolution applicants | Website: http://ssarvi.com/running-cases.php.
under section 25(2)(h) of the Code is | Email: infradredge.cirp@gmail.com

available at:
Last date for receipt of expression of interest | 18-07-2024
Date of issue of the provisional list of |24-07-2024

&P

COLGATE-PALMOLIVE (INDIA) LIMITED
Regd. Off: Colgate Research Centre, Main Street,
Hiranandani Gardens, Powai, Mumbai 400 076.

CIN: L24200MH1937PLC002700
Tel: +91 22 6709 5050;

Email Id: investors_grievance@colpal.com
Website: www.colgatepalmolive.co.in

Was engaged in Dredging Services

Corporate Debtor is non — operational since 2014
Operating income of Corporate Debtor for the F.Y. 18-
19 is nil.

VOLTAMP TRANSFORMERS LIMITED
Ni CIN: L31100GJ196TPLCO0143T
Regd. Office : Makarpura, Vadodara-390014, Gujarat (India)
Phone :+91 265 6141403 / 6141480 / 3041480
E-mail ynm_ipo@voiampiransformers.com, Website ;| www.voltamptransformers.com

Mail to infradredge.cirp@gmail.com

Notice of 83" Annual General Meeting and E-voting Information.

NOTICE is hereby given that the 83 Annual General Meeting ("AGM")
of the Company will be held on Tuesday, July 30, 2024 at 11:00 a.m.
(IST) through Video-Conferencing ("VC")/Other Audio Visual Means
("OAVM”) in compliance with all the applicable provisions of the

Notice of 57th Annual General Meeting
Notica is hereby given that the 57" Annual General Mesting (AGM) of the
Members of the Company will be held on Monday, 2gth July, 2024 at 10:00
a.m. (IST) through videe conference ("VC7) or other audio-visual means

Companies Act, 2013 (“Act”) and the Rules framed thereunder and the
SEBI (Listing Obligations and Disclosure Requirements) Regulations,
2015, read with General Circular No. 09/2023 dated September 25,
2023, issued by the Ministry of Corporate Affairs (‘MCA”) and SEBI/HO/
DDHS/P/CIR/2023/0164 dated October 6, 2023 issued by SEBI, and
other relevant circulars in this regard (‘hereinafter collectively referred
to as Circulars’), without the physical presence of the Members at a
common venue.

In line with the aforesaid Circulars, the Notice of the 83 AGM along
with the Annual & ESG Report for the Financial Year (FY) 2023-24
(“Annual & ESG Report") has been sent by email to all the Members
whose email addresses are registered with the Company/Depositories.
The requirement of sending the physical copy of Annual & ESG Report
to the Members have been dispensed with vide the aforesaid MCA and
SEBI Circulars.

Members whose email addresses are not registered with the Company/
Depository may follow the below process for registering or updating
their email addresses:

1. Members holding shares in electronic/demat mode, and who have
not registered their email address may update the same with their
Depository participants. However, Members may temporarily
register the same with the Company’s Registrar and Share
Transfer Agent (RTA) i.e. M/s. Link Intime India Private Limited at
https://linkintime.co.in/emailreg/email_register.ntml on its website
www.linkintime.co.in in the Investor Services tab by providing details
such as Name, DP ID, Client ID, PAN, mobile number and email
address.

2. Members holding shares in physical and who have not registered
their email address may register the same with the Company’s RTA
i.e. M/s. Link Intime India Private Limited at https://linkintime.co.in/
emailreg/email_register.html on its website www.linkintime.co.in in
the Investor Services tab by providing details such as Name, Folio
Number, share certificate number, PAN, mobile number and email
address and also upload the image of share certificate in PDF or
JPEG format (upto 1 MB).

The Company has provided the facility of remote e-Voting as well
as e-Voting during the AGM to all the Members to cast their vote
electronically on all the resolutions set out in the Notice of the 83™
AGM. All eligible Members holding shares either in physical form or
dematerialized form, as on the cut-off date i.e. Tuesday, July 23, 2024,
may cast their vote electronically on all the resolutions as set forth in the
Notice of the AGM through electronic means and e-Voting provided by
National Securities Depository Limited (NSDL).

All the Members are informed that:

1. The business as set forth in the Notice of the 83 AGM will be
transacted through electronic means and e-Voting.

2. The remote e-Voting shall commence on Friday, July 26, 2024
(8.00 a.m. IST) and end on Monday, July 29, 2024 (5.00 p.m. IST).
The remote e-Voting facility shall be disabled by NSDL thereafter
and once the vote on a resolution is cast by a Member, the Member
shall not be allowed to change it subsequently. A person whose
name is recorded in the Register of Members or in the Register of
beneficial owners maintained by the depositories as on the cut-off
date only shall be entitled to avail the facility of remote e-Voting as
well as voting during the AGM.

3. The cut-off date for determining the eligibility of Members to vote by
electronic means or at the AGM is Tuesday, July 23, 2024.

4. The manner of e-Voting remotely for Members holding shares in
dematerialized mode or physical mode and for members who have
not registered their email addresses is provided in the Notice of the
83 AGM.

5. Any person who acquires shares of the Company and becomes
shareholder of the Company after sending the Notice of the AGM
and holding shares as of cut-off date, may obtain the login ID and
password by sending a request at evoting@nsdl.co.in. However, if
a person is already registered with NSDL for remote e-Voting then
existing user ID and password can be used for casting vote.

6. Members who have not cast their vote through remote e-Voting
shall be allowed to vote at the ensuing AGM through e-Voting
system. Members who have cast their vote by e-Voting shall not
be entitled to cast their vote again at the AGM, however, such
Members will be entitled to attend the AGM.

7. The Register of Members and Share Transfer books of the
Company will remain closed from Wednesday, July 24, 2024 to
Tuesday, July 30, 2024 (both days inclusive) for the purpose of the
AGM.

8. The Annual & ESG Report can be downloaded from the Company’s
website www.colgatepalmolive.co.in and on www.evoting.nsdl.com.

9. For detailed instructions pertaining to e-Voting and joining the
Meeting through VC/OAVM, Members may refer to the Notice of
the 83 AGM. Members who need assistance before or during the
AGM or queries relating to e-voting can contact the NSDL official
Ms. Prajakta Pawle (Executive), at email ID: evoting@nsdl.co.in or
call on 022 4886 7000.

The results of the e-Voting along with the Scrutinizers’ Report shall be
placed on the Company’s website and on the website of NSDL. The
Company shall simultaneously forward the results to the BSE Limited
and National Stock Exchange of India Limited where the equity shares
of the Company are listed.

For Colgate-Palmolive (India) Limited

Sd/-

Surender Sharma
Whole-time Director - Legal &
Company Secretary

FCS No: 8913

DIN: 02731373

Place: Mumbai
Date: July 02, 2024

Company al waww gichflindsa com and on the wabsite of RTA at www kfintech,com,
For GIC Housing Finance Limited
Sdl-
Place : Mumbai Nutan Singh

Date : July 03, 2024

prospective resolution applicants

Group Head & Company Secretary

12.{ Last date for submission of objections | 29-07-2024
to the provisional list

MANGALAM CEMENT LTD.

CIN: L26943R)1976PLCOOT 705
Regd. Office: P.0. Aditya Nagar-326520, Morak, Distt. Kota (Rajasthan)
Phone: 07459-233127; Fax: 07459-232036
E.mail: shares@mangalamcement.com; Website: www.mangalamcement.com

NOTICE OF 48TH ANNUAL GENERAL MEETING TO BE HELD THROUGH VIDEO
CONFERENCE (V™) / OTHER AUDIO VISUAL MEANS {"0AVM™), NOTICE OF

S

BOOK CLOSURE & DIVIDEND

NOTICE &5 herebyy given that the 48th Annual General Meeting {48th AGM) of the Members of
thie Company will be held on Saturday, the 27th July, 2024 at 2:00 .M., Indian Standard
Time ("15T7) through Video Conference ("VC") ¢ Other Awdio Visual Means ("0AVM") faciliry
withaut the physical presence of the Meambaers al & common venue in compliance with the
apphicable provisions of the Companies Act, 2003 and Rules framed thereunder and the SEBI
(Listing Obligations and Disclosure Reguirements) Requlations, 2015 read with Genesal Cercular
Nas. 14/2020 dated 8th April, 2020, Mo, 17/2020 dated 13th April, 2020, No. 20/2020 dated 5th
May, 2020, Mo. 02/2021 dated 13th January, 2021, No. 21/2021 dated 14th Decembes, 2027,
No. 273022 dated Sth May, 2022, No, 10,2022 dated 28th December, 2022 and No, 09,2023
dated 25th Septembes, 2033, ("MCA Circulars™ has allowed Companses to comvene their Annual
General Maeting and Securities and Exchange Board of India vide its Circular Nos. SEBIHOCFDS
CMDN ACIRP/ 2020479 dated 12th May, 2020, SEBI/HO/CEDCMD2/CIR/P/ 202111 dated 15th
January, 2021, SEBI/HOACFD/CMD2/CIR/P/2022/62 dated 13th May, 2022, SEBYHOY CFDVPaD
P/CIRSZ023/4 dated Sth January, 2023 read with Master Circular Mo
SEBIFHO/CFD/PoD2/CIR/P/2023/120 dated 11th July, 2023 and SEBI Circular No.
SEBI/HO/CFD/CFDPol-2/P/CIR/ 2023/ 167 dated Tth October, 2023 respectively, issued by the
Sequrities and Exchange Board of India ("SEBI Cirulars”),

In accordance with the MCA Circulars and the SEEI Circulars, the Notice of the 48th AGM
and the Annual Report for the Financial Year 2023-24 will be sent anky by email to ail those
Members, whose email addresses are registered with the Company or with their respective
Depasitary Pasticipants " Depository "), Members can join and participate in the 48th AGM
through VC/0AVM facility only, The instructiens for joining the 43th AGM and the manner
of participation in the remote electronic vating oo casting vate throwgh the e-vating system
during the 48th AGM are provided in the Rotice of the 48th AGM. Members participating
through the VCOAVM facility shall be counted for the purpose of reckoning the quorem
under Section 103 of the Companies Act, 2013, The Company has made arrangement with
Mational Securities Depasitory Limited [N5DL) for facilitating voting through electronic
means, as the authorized agency. The faclity of casting votes by a member using remote
e-Vating system as well as venue voting on the date of the AGM will be provided by NSDL.
The Notice of the 43th AGM and the Annual Beport will also be available on Company's
website i.e, Mtps:fwwiw.mangalameement.com/ finande_new.php, National Securities
Depository Limited ("K50L7}s website hitps:! ‘www.evotingnsdl.com and websites of Stock
Exchanges (BSE Limited: www.bseindia.com and National Stock Exchange of India Limited:
wyw.nseindia_com).

In case you have not registered your e-mail address with the Company/Depository,
please follow below instructions for registration of email id for obtaining Annual
Report and login details for e-voting:

i.  Members holding shares in physical mode are requested to send Form ISR-1,
SH-13, ISR-2 (if signature is not match with Company's recard) to the registered office
of the Reqistrar and Share Transfer Agent ['RTA') of the Company Le. MAS Services Lid,
T-34, Ind Floor, Okhia Industrial Area Phase-1l, New Delhi-110020 for receiving the
fnnual Report 2023-24, remote e-vating instructions and User 10 & Password,

. Members holding shares in demat form are requested to register/update emall
i with wour Depository Participant {“D#") and generate password as procedure given
in e-voling instructions as above,

iii.  Interms of SEBI drcular dated 9th December, 2020 on e-Voting facility provided by
Listed Companies, Individual sharehedders hodding securities in demat mode are allowed
to vote through their demat account maintained with Depositories and Depasitory
Participants, Shareholders are requived to update their mobile number and email ID
correctly in their demat account in arder fo dccess e-Yoting faciliy.

Book Closure

The Register of Members and Share Transfer Books of the Company shall remain closed from
Sunday, 21st July, 2024 to Saturday, 27th July, 2024 (both the days inclusive) for
the purpase of payment of dividend, if any, approved by the Members.

Payment of Dividend

The dividend, as recommended by the Board of Directors, if appraved at the AGM, will be
paid on or after Wednesday, 315t July, 2024 ta those Members, whose names are registered
in the Company’s Register of Members:

. Toall Beneficial Owners in respect of shares held in dematerialized form as per the
data as may be made available by the Depositories, as of close of business hours an
Saturday, 20th July, 2024,

. Toall Members in respect of shares held in physical form after giving effect to valid
transmission or transposition requests lodged with the Company as of the close of
business hours on Saturday, 20th July, 2024,

SEBI vide its Circular No. SEBLHO/MIBSDYMIRSD RTAME/P/CIR/Z021/6355 dated 3rd Novemnber,
2021 (subsequently amended by Circiar Kos. SEBL/HO/MIRSD/MIRSD_ RTAMB/P/CIR/ 202 1/687
dated 14th Decerber, 2021, SEBL/HO/MIRSD/MIRSD-PaD-1/P/CIR/2023/37 16th March, 2023
and SEBLHO/MIRSD/POD-1/PICIR/2023 181 17th Novembes, 2023} has mandated that with
effect from Tt April, 2024, dividend to secunty holders (holding securities in physical form),
shall be paid cnly through electronic mode. Such payment shall be made only after furnishing
the PAN, comtact details including mokile member, bank account details and spedmen signature
if already not registered with the company,

TD5 on Dividend

Members may nate that pursizant to the Income Tax Act, 1961, as amended by the Finance A,
3020, dividend income has become taxable in the hands of the Members with effect from 1st
April, 2020 and therefore, the Company shall be required to deduct tax at source [TDS) at the
prescribied rates from dividend payabie to Members. For the prescibed rates far vanious @tegaries,
Members are requested to refer to the Finande Act, 2024 In arder to enabie the Company to
datermine the appropriate TDS rate as applicable, Members are requested to submit dacuments
in accordance with the pravisions of the Act en or before 20th July, 2024, 11.00 A.M. by
e-mail at shares@mangalamcement.com. A separate communication providing detailed
information w.r.t, deduction of tax at source on dividend distribution induding action required
from members has been already circulated to members and is available on the website of the
Company at httpsy/www.mangalamcement.com/others.php

13. | Date of issue of final list of 03-08-2024
Prospective Resolution Applicants
14| Date of issue of Information 03-08-2024

Memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants.

15.] Last date for submission of resolution plans | 02-09-2024

16.| Process email id to submit EOI ~ [ Mail to infradredge.cirp@gmail.com
And in the manner mentioned in detailed EOI.

Date: 03-07-2024 SD/- SSARVI Resolution Services LLP,
Place: Navi Mumbai Through Authorized Signatory Mr. Prashant Jain
Registration No.: IBBI/IPE-0144/IPA-1/2022-23/50008 Resolution Professional of

Infra Dredge Services Private Limited, AFA valid till 06th December, 2024
Correspondence Address: B610, BSEL Tech Park, Sector 30A, Opposite Vashi Railway
Station, Vashi, Navi Mumbai 400703 Email id: infradredge.cirp@gmail.com

A.V.THOMAS AND COMPANY LIMITED
Clb: US1109KL1935PLC000024
Registered Office: W-21/674, Beach Road, Alappuzha 688012
E-mail: avt.alapuzha@ggmail.com, Website: wwow.avthomas.in
Tel: 0477-2243624, 2243625

MOTICE OF THE 85" ANNUAL GENERAL MEETING,
E-VOTING AND BOOK CLOSURE

Notice is hereby given that the 89" Annual General Meeting (AGM) of AV Thomas and
Company Lirmited {“the Company”} will be hald through Video Conference (“VChOthier
Audio-Visual Means ["08VM”] on Thursday, the 25" July, 2024 at 11.00 A.M. [I5T] in
compdiance with provisions of the Companies Act, 2013 and the Rules made thereunder to
transact the businesses as set out in the notice of AGM, sent to the members by email.
Imaccardance with the frame work provided in the Ministry of Corporate Affairs ("MCAT)
circular nes, 1402020 and 1702020 dated Apnl 8, 2000, April 13, 2020 respectively, in
relation to "Clarification on passing of crdinary and specal resolutions by companies
under the Companies &ct, 2013 and the rules made thereunder on account of the threat
posed by Conid-197 circular mo, 2002030, 02031 dated May 5, 2020, fanuary 13, 2021,
May, 05, 2022, Circular Mo 1022 dated 28.12.2022 and Circolar No.0'2023 dated 25th
september, 2023, respectively in redation to "Clarification on holding of annual genaral
rreeting (AGM) through videa conferencing [VC) or other audio visual means (DAY}
lcollectively referred to as "MCA Ciroudars”) and permitted the holding of the Annual
General Meeting (CAGMT] throwgh VT QAVM, without the physical presence of the
Members at a comuman venue. In compliance with the MCA Cirosdars, the AGM of the
members of the Company is being held throwgh VT / OAVIL.

Members may further note that in pursuance of above stated circulars, the Natice of
the 85th AGM and Annual Repodt for the Financial Year 2023-24, will be sent through
electronic mode to those shareholders who have registered their e-mail addresses
with the Compamy’ Camen Corporate Services Limited (RTA} or their respective Depositoniss
(MEOLACDSLY, Motice s further given pursuant ba Section 91 of the Companles Act, 2013
lincluding rubes) that the Register of Members & Share transfer books will remain closed
froem Friday, 197 July, 2024 to Thursday, 25™ July, 2024 (both days inclusive] for
the purpose of Annual General Meeting of the Company. Shareholders holding shares
in physical mode are requestad tofurnish theiremail addresses and mobile numbers with
the cormpany’s Registrar and Share Transfor Agent [RTAL at investor@camenindia.com
Sharehobders may note that the Board of Directors in thelr meeting held on 11.06.2024
has recommended a final dividend of Rs. 200/- per equity share (2000%). The record
date for the purposes of final dividend for the Financial Year 2023-24 will be the
Thursday, 18™ July, 2024. The final dividend, once approved by the shareholders in
the ensuing AGM will be paid on or before 24™ August, 2024, electronically through
various anline transfer modes to those shareholders wha have updated thelr bank
account details: For shareholders who have not updated their bank account details,
demand drafts/Cheque will be sent out i theis registered addresses. To-avold delay in
receiving the dividend, Sharsholders aré requested to update their KYC with their
depositaries (where shares are hald in demateralized mode) and with the Cormpany’s
Registrar and Share Transfer Agent (where the shares are held In physical mode) 1o
receive thedividend directly into their bank account on the payout date.

The Annual Report along with the Motice of AGM 5 avaitable on the Company's
website www.avthomas.in and also available on the website of the Central Depository
Services (Indial Limited [COAL) viz, wwaw evotingindia.com. The company has provided
its shareholbders, remote e-voting facility in terms of Saction 108 of the Companies
ACt 2003 read with Bule 20 of the Companies (Management and Admindstration)
Rules 2014 and amendments thereto, The Company has engaged the senvices of
Central Depository Senvices (India) Limited [(CDSL) to provide the e-voting facility,
Members are informed that:

(i The Cut-off date to determine eligibifity to cast vote by elactronic wating is Thursday,
the 187 July, 2024,

(i) The e-voting pericd shall be open for three (3) days, commencing at 9.004.M.
(I5T) on Monday, the 227 July, 2024 and ending at 5.00 P.M.(I5T) on Wednesday,
the 24" July, 2024 for all the Shareholders, whether holding shares in phosical
farm orin dematesialized form, The e-voting module shall be disabled by COSL for
vatimg thereafter

(i} A person whose name is recorded in the register of members orin the register of
benefickal owners maintained by the depositories as on the cut-off date onky shall
be entitled to avail the facility orremote e-woting as well as woting in the general
meeting. Remate e-voting shall not be aliowed beyond the said date and fime

(iv] The Members who have not cast theirvotes by remote a-voting can exercise thair
woting right during the AGM, A member may participate in the meeting even after
exercising his right to vote through remate e-vating, but shall not be entitled 10
cast their vote again,

vl A person, who acquires shares and becomes shareholder of the Compary after
despatch of the notice and hodding shares as of the cut-off date can do remate
g-voting by obtaining the logindD and Password by sending an emad to
helpdesk evotingacdslindia.com.  If the Shareholder Is already registered with
CD5L for e-vating the Shareholder can use the existing User 10 and Password for
casting their votes through remote e-vating.

ivi} The Company has appointed B, V Suresh, Practising Company Secretary, Chenmad
[C.PMNo. 6032] and falling him Mr. Lidaya kumar K.R., Partner of M/s V. Suresh
Associates, Practising Company Secretaries as the Scrutinizer to scrutinize the
e-voting process and voting during the AGM in a fair and transparent manner,

For detaded instruction pertaining to e-vating, members may please reler to the section

‘B-voting instructions’ in notice of the Annual General Meeting, In case of queries ar

grsevances pertaining o e-voting procedure, shareholders may refer the Freguently

Beked Questions|R&0s) for the shareholders and e-voting user manual for shareholders

available at the download section of wvnw' evatingindia.com or may contact Mr, Rakesh

Cralvi, Manager, {CO5L) Central Depository Services (indla) Limited, A Wing- 25" Floce,

Marathon Futurex, Mafatial Mill Compounds, MM Joshi Marg, Lower Parel (East], Mumbai

-40001 3 or send an email to helpdesk evating@cdshindia.com or call TBOO2I5533,

The resufts of the voting will be declared within 3 days from the conclusion of the B9

Annual General Meeting (A0M). The declared results along with the Scrutinizer’s

Report shall he placed on the Company's website wwwavthomasin and on the

wbsite of COSL, www.evotingindia.com for information of the shaseholders,

By the order of the Board
For AV Thomas and Campany Limited

Ajit Thomas

Executive Chairman

Place : Chenna
Diate - 2™ July 2024

For: Mangalam Cement Limited

Sd/-

Place: Morak Pawan Kumar Thakur
Date: 03.07.2024 Company Secretary & Compliance Officer

financialexp.epaprin

("0} facdlity, incompliance with the provision of the Companies Act, 2013
(“the Act”) and the rules thereof, as amended, with the General Circular
10/2022 issued by the Ministry of Corporate Affairs (MCA) dated 2™
December, 2022 followed by General Circular 0972023 dated 250
September 2023 and SEB| circular no. SEBIHOICFDICFD-PaD
2IPICIR2023/167 dated Oclober OF, 2023 (hereinafter collectively refered to
as & ('the Circulars’) and all other applicable laws, to fransact the business
that will be set forth in the Nolice convening 577 AGM,

In compliance with the circulars, Motice convening AGM setling oul the
businesses to be transacted at the Meeting and the Explanatory Statement
aftached thereto alorg with the 570 Annual Report for the FY 2023-24, sent
through elecironic mode to those shareholders whose email address
registered with the depositones/Company//Depository Paricipants/Registrar
and Share Transfer Agent. Further the Company has alsc uploaded the
Notice and Annual Report on its website www,voltamptransformers.com
and the websites of the stock Exchanges i e. BSE Limited and Nabonal Stock
Exchange of India Limited al www.bseindia.com and www.nseindia.com
respectively and the websile of National Securities Depositories Limited
('NSDL) an agency appointed for providing facility for remole e-voling,
participation in the AGM through VC / OAVM and e-voting during the
AGM at www.evoting.nsdl.com.

Motice is also hereby given pursuant to Section 91 of the Companies Act,
2013 and the applicable rubes made thereunder and Regulation 42 of SEBI
(Listing Oblgations and Disclosure Reguirements) Requlations, 2015 that the
Register of Members and Share Transfer Books of the Company will remain
closed from Tuesday, 237 July 2024 to Manday, 2gth July 2024 (Bath days
inclusive), for determining the efigibility of the members to cast their vole by
remote e-voling or by e-voling at the Annual General Meeting.

Further, pursuant to Section 108 of the Companies Act, 2012, Rule 20 of the
Companies{Management and Administration) Rules, 2014, as amended by
the Companies (Management and Adminisiration) Amendment Rules, 2015
and Regulation 42 of SEBI {Listing Obligations and Disclosure Requirements)
Regulations, 2015:

1. Dispalch of Notice of AGM along with Annual Report completad through
electranic mode an 2™ July, 2024,

2. The remote e-voting period commences on Friday, 26 July 2024 at
9:00-am {I5T1) and ends on Sunday, 28 mJIJt:r' 2024 at5:00 pm (IST). The
remote e-voting module shal| be disabled by NSDL for voting beyond
5:00 p.m. (15T} on Sunday, 28 h Juby 2024

3. A person whose name is recorded in the register of members or in the
register of beneficial m'm?lrs maintained by the depositones, as on the
cut-off date, Monday, 22" July 2024, shall be entitied to avail facility of
remote e-voting as well as voting in the general meeting.

4. Any person, who acquires shares of the Company and become member
of the Company &L[.ﬁr dispaleh of the notice and holding shares as of the
cut-off date 1.e. 22'™ July 2024, may obtain the login ID and password by
sending a request at evoting@nsdl.com ar vadadara@linkintime. co.in.

3. Members may go through the instructions for e-voting mentioned after
Mote No. & of the AGM Nofice and in case of any queries. may refer to
Frequently Asked Questions (FAQS) for members and e-vofing user
manual for members available at the Downipads section of
www.evoting. nsdl.com

6. Themembers are alsoinformed that:

a. The members attending AGM through VC | QAVM facility and who
have not casted their votes by means of remate e-voting, shall be
entitled to cast the vola through e-voting at the AGM,

b. The members who have casted their vole by remaote e-voling prior
to the AGM may also attend the AGM but shall not be enbtled to cast
their vote again in the meeting.

7. The Motice of AGM of the Company inter alia indicating the process and
manner of e-Voting process and attending AGM through VC / OAVM
facility, is available on the NSDL's website https:/'www.evoling. nsdl.com
and the Company’s website www.voltamptransformers.com, and on the
websites of the stock Exchanges i.e, BSE Limited and National Stock
Exchange of India Limited at www.bseindia.com and www.nseindia.com
respactively,

8. Incase of any quenes, the members holding securities through NSDL,
may refer the Frequently Asked Questions {FAQSs) for members and &-
vating under manual for members available at the downloads section of
www.evoting.nsdl.com or contact NSDL at evating@@ned|com | 022-
48867000 and the members holding secuntes through CDSL, contact at
helpdesk.evoling@cdslindia.com for grievances
refating to electronic vofing

9. Mr. Vijay Bhatt of Mis. Vijay Bhatt & Co., Company Secretaries,
(Membership No. FCS: 4300) has been appointed as the Scrutinizer for
providing facility to the members of the Company to scrutinize the voting
and remote e-voting process in a fair and transparent manner.

Book closure and Dividend:

Pursuant to section 91 ef the Companies Act 2013 and regulation 42 of SEBI

LODR Regulation, 2015, the Register of members and the share transfer

books of the Company will remain closed from Tuesday, 23rd July 2024 to

Monday, 29th July 2024 (both the days inclusive) for the purpose of 5Tth

AGM

The Company has fixed Monday, 22nd July 2024 as “Record date® to

determine the entittement of the shareholders to receive dividend for the

financial year 2023-24, if approved by the members at the AGM, subject to
deduction oftax al source {"TDS"). By order of the Board

For VOLTAMP TRANSFORMERS LIMITED
Sanket Rathod
Company Secretary & Compliance Officer

Place | Vadodara
Date : 02.07.2024

New Delhi
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